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highest environmental standards and utilizing advanced technologies, we 
strive to minimize our impact on the environment and ensure that our projects 
do not harm the ecosystems in which we operate. 

19.That this ongoing project between NHPC Limited and Respondent No. 5 
represents a visionary and crucial initiative for India, with profound 
implications for the country's national and socio-economic development. 
Upon completion, this ambitious project is poised to substantially improve the 
living standards of the people of Jammu and Kashmir and create new 
opportunities for economic growth and development. It stands as a testament 
to India's dedication to fostering integrated and sustainable progress across 
various regions. 

PRAYER 

It is, therefore, respectfully prayed in the interest of justice and fair play that 
this Hon'ble Tribunal/Court may 

a. Be pleased to dismiss the OA with respect to Respondent No.5 impleaded as 
a party to the present Original Application. 

b. The Hon'ble Tribunal may be pleased to issue any other appropriate order or 
direction as this Hon'ble Tribunal may deem fit and proper in the facts and 
circumstances of the instant case. 

Place: Hyderabad 
Dated: O3 (x2024 

THROUGH 

S-2, TIE. 

gBalanagar, Hyderabad 37 

Respondent No.5 

ALPHA LEGAL ADVOCATES 
C-53, BLOCK-C, JANGPURA EXTENTION 

NEW DELHI-110014 

EMAIL: INFOa ALCADVOCATES.COM 
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President Municipal Committee Thathri 

Union Territory of J&K 

IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL, BENCH, NEW DELHI 
ORIGINAL APPLICATION NO. 955 OF 2024 

IN 

The above name does hereby appoint: 

KNOW ALL to whom these presents shall come that I/Ne M6, ASHOK 
AorHORS¬D REP. oF HIs NEICtA ENqINEERIN R iNFRA t 

Varun Chugh 
D/4294/2019 

Vishal Kumar Chandel 
UP/00743/2020 

himself. 

In the matter of: 

Versus 

C-53, JANGPURA EXTENSION, NEW DELHI-110014 
CONTACT NO 9988799877, EMAIL: adv.varunchugh@gmail.com 

To be my/our Advocate in the above noted case and authorized him: 

Advocat 

ALPHA LEGAL CONSULTANTS 

SA 

Shagun Shahi Chugh 
PH/4181/2019 

ARASWA 

Ipshita 

To fle and take back documents to admit and/or deny the documents of opposite party. 

To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried 
or heard and also in Appellate Court including High Court subject to payment of fees separately for cach Tribunal/ 
Court by me/us. 

Shreya Mittal 
D/3861/2019 

UP/ 09606/17 

To sign, fle verify and present pleadings, appeals cross objections or ptitions for execution review, revision, 
withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper for 
the prosecution of the said case in all its stages. 

NOTARY 
Regn Ng. 198 

oAR 

The deposit, receive cheques and grant receipts thereof and to do all other acts and things which may be necessary to 
be done for the progress and in the course of the prosecution of the said case. To appoint and instruct any other Legal 
Practitioner, authorizing him to exercise the power and authority hereby conferred upon the Advocate whenever he 
may thinkit to do so and to sign the Power of Attorney on our behalf. 

TPALLY HMER 

And IWe the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the 
mater 2s my/our own acts, as if done by melus to all intents and purposes. 
And IWe undertake that I / we or my lour duly authorized agent would appear in the Court on all hearings and will 
inform the Advocates for appearance when the case is called. 

And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the said 
case. The adjournment costs whenever ordered by the Court shal be of the Advocate which he shall receive and retain 

And I /we the undersigned do hereby agree that in the event of the whole or part of the fee agreed by meus to be paid 
to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said cascuntil the same 
is paid up. The fee settled is only for the above case and above Court. We hereby agree that once the fee is paid, I 
'we will not be entitled for the refund of the same in any case whatsoever. 

Utsav Magotra 
D/7929/2022 

IN WITNESS WHEREOF VWe do hereunto set my lour hand to these presents contents of which have been 
understood by melus on this Tid (3) day of October, 2024.A ccepted subject to the terms of fees. 

ATTESTED 

Sidhrah Jami 
D/8108/2021 

..Applicant 

...Respondent 

ADVOCAPE & NOTARY 
Appointed by Govt., India 

M. SADA SIVA KUAREDDY, B Com., B.L., 

8alanaga, Hyderat ad 37 

03 0CT 2024 

GO Ms No 198, Rev (Regn-J), dt 11 04 2000 
102 Saraswathi Enclave, 8hagyan ag ar Colony, 

Kukalpally. Hyderabad, TS, India. (Ph: 98480 44395) 
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45
48


	9e2278bb41aa6a09dab25bdd29bca5bdeacaf04e7a08517b5c832192e8e271c1.pdf
	9e2278bb41aa6a09dab25bdd29bca5bdeacaf04e7a08517b5c832192e8e271c1.pdf
	9e2278bb41aa6a09dab25bdd29bca5bdeacaf04e7a08517b5c832192e8e271c1.pdf
	9e2278bb41aa6a09dab25bdd29bca5bdeacaf04e7a08517b5c832192e8e271c1.pdf

